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. oﬂganilsation make up for the loss of time
-ip the cructal moment before the Seoul
Olympic?  The humiliating return  of
P. T. Usha and Shiney Abraham not only
tells upon our foreign exchange reserves
but alsg upon the national prestige of
our country. ' People responsible for tais
w2ious lap,e must be brought!to book
and the Government must ensure that
such type of things never happen again.
The domain of Indian sports will never
-achieve a standard if they are left to be
dominated and controiled by certain poli-
ticians. I hope that this phenomenon
will be removed in the best interests of
the sports in the country,

1ﬁlleged Harassment of Newspapermen

DR, YELAMANCHILI SIVAJI (An-
dhra Pradesh): Pandit Jawanarlal Nehru,
the late Prime Minister of India, had
warned: “Freedom ig in peril and defend
it with all your might.” Our hon. Prime
Minister opn 30th April of this year, in an
- interview to U.S.A. TODAY said:*"We
would like India to be seen as a coun-
try thay gives the most freedom to its

people comparable to any country, espe- -

cially the Press.” But 'IT am sorry to
state that the- Press people are harassed
throughout the country, especially by the
people sitting in power. T quote: The
attempt of his Government to throttle the
Indian Expres: only a day earlier to that
statement of Rajiv Gandhi on April 30,
makes 3 mocke-v nf {his claim. This
newspaper group had planned to begin
publication of an edition of the Financial
Express ang Diramani in Tamil from
Bongalore on Saturday 29th April. A
statement from Ram Nath Goenka, pro-
prictor of the Group recount; the details
of the Madras Telephones permission for
transmitting fascmile granted to the Group
in Janoary 1987, th. issue of work permit
in March 1988 ~nd the certification of its
business for commissioning the equipment
of Apri! 26 last. Strangely the circuits
were switched off by the Madras Tele-
phones, whict, informed the Indian Ex-
press that the Centrtl authotities had not
aprroveq the commissioning of the cir-
«cuit  This is a far more serious develop-
ment than perhaps the telephone authori-
ties would try to mnke out, TIf it needeq
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to secure notice prior to clearance, Mr.
Goenka says his newspaper was orally
told by the Madras Telephones that it
wil] not be necessary. It should have
done so before it 'let tae Indiap Express
to go ahead with ity Group and make a
major investment, Similar things arg hap-
pening especially in Orissa. The other
day the Editors’ Guild of India resolved
and Mr. K. R. Malkani, Mr. Kuldip
Nayyar and Mr, §, Sahay yesterday told,
‘journalists who do not tow' the Govern-
ment line in Orissy are harassed, beaten
up ang paraded in the streets”. Accord-
ing to a report of the Editors Guild of
India. “Fverywhere those who are not
with toe Government are cold-shouldered,
but in Orissy they' are harassed, beaten

* un. handcuffed, paraded in the streets or

throwpy out of Government-provided

houses.

The report said that favours receiveq by
journalists in the State include liquoy shop
permits order of supply, land or money
to start their hotel. The report cited seve-
Fal caseg of victimisation of journalists
for prolfessionally upright behaviour, One
such case was that of «Dr. Radhanath,
editor of “Samaj”, whose vans carrying
the mnewspapers were attacked and burnt
by hoodlums becauss Of exposure by him
of the “misdexds and corruption of the
Patnajk Government”, It charged the
Y. B. Patnaik Government with harassing
and attacking the “Samaj” and its editor
for “pursuing a policy which the Govern-
ment finds unpalatable.”

Similarly, the report said the Bhubanes-
war-based correspondent of “News-time”
Mr, Prashanta Patnaik, was denied tem-
porary accreditation after he surrendered
hig old accreditation, and wag evicted from
the house allotted to him.

Similarly in Andhra Pradesh too the
“Newstime™ and “Eenadu” day in and day
out are threatened and harassed by the
ruling party at the Centre and their Mini-
sters also. Tt ig not surprising for wus
if the Government ang the party that
clamped emergency and imposed censor-
shin in this country to go again on these
lines, T am very much afraid because
they are once again contemplating to
clamp censorship and probably it is a
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dress reherrsal to 1mpose al!l these draco-
nixn :aws.

I bring to the nobwe of this  uugust
Hcu e, thiough you, to see that f.eedom
of the P.2ss existed ip this country and
no ciort shouid be made o Vuwart that

Thenk you, - on,

ThHg VICE-CHAIZMAN (SHRI H.
HANUSIASTHAPPA): Mr. B. S-tyana a-
wvul associate himsglf with

S U TCRD AN

ins,

“HRI B. SATYANARAYAN '~ REDDY
(A4, Precesd): Me, Vice-Chairman,
Sir, 1 wssociate myself with the special
mention  madg by my colleague, Mr,
Liviji Yalamuanchili, with regard to the
1-assment o7 the journalisty by the rul-
g party especially iy Oriss2 and odher
puris of the count.y. As you kmow, Sir,
we have the highest regard for our press-
men becluse they ventilate the views of
the people. We should not do anything
Uy .uppress (he I eedoyn movement, We
hav: highzst regarg for them. I hope
t.t tae Central Governuwent and  the
Govermment o 0.isgy will take all neces-
sary steps to sze that ao such harassment
tags place. It is really horsifying to
no: th.t pressmen have been harassed,
bes'ay wa 2n+ h;pdzufed. T cnce again
appeal o the authoritics tp do away with
this kind of h=rassment; otherwis; peopla
will themselve; risz in revolt and  see

that fae Government ig brought to its

senizss,

—_

FOOD  CORPORAIIONS
MENT) RILL, 1933.

(AMEND~

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPAY:  Now, we will
take up the Food Covnorztions (Amen-
mentY Bl 1988.

THE MINISTER 0OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLISS (SHRI SUKY RAM): Sir, I
move:

“Trat the Bl furtier to amend the
Food Corpo-rtions Act, 1964 zs na sad
by the Lok Sabh-, be taken into c-n-
sider=tion ™
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Under secton 27 of the food Corpora-
Luns Act, 1284, a rood Corporation can
takz advaice or borrew money form the
C:a'ral Government oy fo.m yny schedul-
ed bapx or 'from any claer bank or fin-
2nc.a] institution app.oved by the Central
Uovernmment.  The provision; of the Act
do not p=mit FCi to borrow funds from
cther s0u ces or to issue cnd sell bonds
g debentuics,

Clause = of the Food Corporaiions
{Amerdment) Bill, 1988 proposes to am-
<itd Section 27 of the Food Corporations
Act 1964 s0 as fo enablz the Food Ccrpc-
ration € redse funds by issue of bonds and

dahintures and aisy; by borrcwing from

Ceniral Covernment and State Gove -
ments or from other organisations, innii-

tutions or from public on such terms ani

coaditions as may be approved by thx
Cenite? Governmeat,

B

The cuestion was proposed.

SHRI KAMAL MORARKA  (Raus-
{1an): Sir, 1hs Food Corporaiions (Amend- |
ment) Bul, 1988 which is befors us is o
a linufel issuz of providing more reso-
wrees 1o the Food Corporation for its
fuactioning.  Sir, the manner of rai:ing
resources iaisas @ cracial issue as fo the
cost of capital. 7f we sze the Food Cor-
poraiton's woarking for the last 6-7 wears.
w2 obscrva that the sales turnover as a
total furnover of oparation has gone up
frem Rs. 2800 crores in  1981-82 -to
Rs, €200 crores in 1986-37, Itis 5 stu-
pendons imcrease, almost double ia six
years. Thz alarming feature: is the ecxpen-
ses of onsration, The operational cxpenses
#s a percentage cf sele, it is understood,
when sales go np, will also go up. Normal-
ly, in a commeércial enterprize, the per-
centapz of expenses would come down be-
crusz 1o s 21 element of fixad costs
whi-h dozs not go up in dirzct preportion
to the turnover.- The unfortunate featur:
of th: Foni Corporation ic that the ex-
penscs raiic has gone up from Rs. 27.84
to 35 per cent in thi5 period, that is from
1981-82 to 1985-87. In fact. in the yzar
1984-85, th: percentage was 38.9 anl.pro-
bably, the a%arming bell must have runm»
and the department of Food and Civil
Sur-tizs tcok a serious view. In ths 1986-
87 anauxl report it is mentioned that z



